
 we  wus  mtroduced

 45.4  hrs.

 PLANNING  AND  IMPLEMENTA-
 TION  OP  DEVELOPMENTAL  PRO-
 GRAMMES  THROUGH  GRAM

 SABHAS  BILL*

 SHRI  RANA  BAHADUR  SINGH
 (Sidhi):  I  beg  to  move  for  leave  to
 introduce  a  Bill  to  provide  for  peo-
 ple's  participation  in  planning  and
 implementation  of  developmental  and
 welfare  programmes  through  Gram
 Sabhas.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  people's
 participating  in  planning  and  imple-

 mentation  of  developmental  and
 welfare  programmes  through  Gram
 Sabhas”.

 The  motion  was  adopted.

 SHRI  RANA  BAHADUR  SINGH:  I
 introduce  the  Bill

 PLANNING  AND  IMPLEMENTA-
 TION  OF  DEVELOPMENTAL  PRO-
 GRAMMES  THROUGH  PANCHAYAT

 RAJ  INSTITUTIONS  BILL*

 SHRIRANA  BAHADUR  SINGH
 (Sidhi):  I  beg  to  move  for  leave  to
 introduce  a  Bill  to  provide  for  peo-
 ple’s  participation  in  planning  and
 implementation  of  area  based  pro-
 grammes  of  development  and  welfare
 through  Panchayat  Raj  Institutions.

 MR,  DEPUTY-SPEAKER:
 question  is:

 The

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  people’s
 participation  in  planning  and  im-
 plementation  of  area  based  pro-
 grammes  of  development  and  wel-
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 fare  through  Panchayat  Raj  mastl-
 tutions”.

 The  motion  was  adopted.

 SHRI  RANA  BAHADUR  SINGH:
 I  introduce  the  Bill.

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  article  324)

 SHRI  MURASOLI  MARAN  (Mad-
 ras  South):  I  beg  to  move  for  leave
 to  imtroCuce  a  Bill  further  to  amend
 the  Constitution  of  India.

 MR  DEPUTY-SPEAKER:
 question  is:

 The

 “That  ieave  be  granted  tg  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India

 The  motion  was  adopted.

 SHRI  MURASOLI  MARAN:  ३  in-
 troduce  the  Bill.

 —

 APPOINTMENT  OF  GOVERNORS’
 BILL*

 SHRI  SAMAR  GUHA  (Contai):  I
 beg  to  remove  for  leave  to  introduce  a
 Bill  to  provide  for  the  constitution  of
 a  Panel  of  candidates  for  appointment
 as  Governors  of  States.

 MR,  DEPUTY-SPEAKER:  The  ues-
 tion  is

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  the  con-
 stitution  of  a  Panel  of  candidates  for
 appointment  as  Governors  of
 States."

 The  motion  was  adopted.

 SHRI  SAMAR  GUHA:  I  introduce
 the  Bill.

 *Puablished  in  Gazette  of  India  Ex-  traordinary,

 9-8-74

 Part  II,  section  2.  dated.
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